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Shri AshoX Xumar Jain has filed this application

under Section 12 of the Administrative Tribuanal's act,
1985 to gquash the impugned cormmunication dated 1l4th
Septemosr, 1994 {Annexure A-1) rejecting his request

for appointment on compascionate grounds on the post

- 2f auditor in the respondent depgartment of accoantant

General(sccoants & Entitlement ) Government

of Irdia in the pluce of his father vho died in
service
harness vhile in Government/with 21l consequential

Dencfits.

2. Pacts leading to this application are
that the applicant's father lute Shri Tej 3inch ‘

Dacaliya died oun &th March 1970 while he was serving
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as auditor and posted in the ofliice of acco
: the
General, Jaisur. At the time of Aenise of his



father the applicant was minor and was only 11
months old. His date of birth is alleged to be

&th April 1269, Tt is the case of the applicant

further claimed by the apHlicant Lhat applicant's

-he applicant 's mother
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is getiting which is around Rs.500/= per month

apolicat ion to the respondent H¥o.2 in May 1991

Yaccouncs & Enticlement), Gov ernment of Indie,
Jaipur to give him employment on compassionite
grounds. Since his efforts to secire employment
f2iled inspite of repeated representations made

to the respondents, he filed in earlier 0A No.101 /93




